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ORDER
Per Shri A.T.Varkey, JM

This is an appeal preferred by the Assessee against the order of Pr. CIT-5, Kolkata
dated 30.11.2017 for Assessment Year 2010-11.

2. At the outset, the learned counsel for the assessee submitted that the assessee wishes
to withdraw the appeal. Since the learned DR does not oppose the plea of assessee to
withdraw their appeal, we allow the assessee to withdraw the appeal and therefore the

appeal is dismissed as withdrawn.

3. In the result, the appeal of assessee is dismissed as withdrawn.

Order is pronounced in the open court on 08 February, 2019

Sd/- Sd/-
(Dr. A. L. Saini) (Aby T. Varkey)
Accountant Member Judicial Member

Dated : 08 February, 2019
Biswajit (Sr.P.S.)
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